FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
NAMAN BROADCASTINGS AND TELECOMMUNICATIONS PRIVATE LIMITED
OPERATING IN CONTENT PRODUCTIONS AND OPERATION AND RUNNING NEWS CHANNELS
AT DELHI, WEST PATEL NAGAR
Under Regulation 36A(1)of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016

RELEVANT PARTICULARS

Name of the corporate debtor along with PAN / CIN/
LLP No.

Naman Broadcastings and Telecommunications
Private Limited

CIN No. U64200DL2008PTC175884

Pan No. AACCN7384F

24/27-28, 2nd Floor, West Patel Nagar New

2 Address of the registered office Delhi - 110008
Any  details/ documents/ information
' concerning the Corporate Debtor can be
3 | URL of website obtained by emailing on the official E-mail ID
of the CIRP at resolvenbpl@gmail.com
4 Details of place where majority of fixed assets are Noida, Uttar Pardesh
located
5 Installed capacity of main products / services Not available
. . . . | As per the audited report, the revenue for the
6 gsfgﬁzl jir;(li V:;lrle of main products/ services sold in F.Y. 2022-23: 57.03.530-
y F.Y. 2021-22: 2,20,25,050/-
Zero (“0”) as on Insolvency Commencement
7 | Number of employees / workmen Date
Further deta11§ including last available ﬁganmal The Details can be obtained from the RP
statements (with schedules) of two years, lists of . ) .
8 . by mailing to the following e-mail ID
creditors, relevant dates for subsequent events of the .
. resolvenbpl@gmail.com
process are available at:
Eligibility for resolution applicants under section The D.et‘alls can be obtalped from the RP
9 . . by mailing to the following e-mail ID
25(2)(h) of the Code is available at: .
resolvenbpl@gmail.com
10 | Last date for receipt of expression of interest 14/07/2023
1 Date Qf issue of provisional list of prospective 24/07/2023
resolution applicants
12 {;;St date for submission of objections to provisional 29/07/2023
13 | Process email id to submit EOI resolvenbpl@gmail.com
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SD/-
Reetesh Kumar Agarwal
IBBI/IPA-001/1P-P00878/2017-2018/11475

1BB! K e‘\ﬂu‘y.mw Unit no 531, Fifth Floor, S.G. Shopping Mall,

D.C. Chowk, Rohini, Sec-09, Delhi - 110085

For Naman Broadcastings and
Telecommunications Private Limited

Place: Delhi
Date: 29th June, 2023
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State Bank of India, Stressed Assets Recovery Branch
3rd Floor, Matrix Mall, Sector— 4, Jawahar Nagar, Jaipur

(Rajasthan)-302004, E-mail : shi.18184@sbi.co.in,

Tel.: 0141-2657811, 2657921, 2657926, 2657989

Appendix - [See Proviso to rule 8(6)]

E-Auction Sale Notice for Sale of Inmovable Property {Under SARFAESI Act Read
with Proviso to Rule 8(6) of the Security Interest (Enforcement) Rules}
E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8(6) of the

Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower that the below described
immovable property mortgaged to the Secured Creditor, the possession of which has been taken by the
Authorised Officer of State Bank of India Stressed Assets Recovery Branch, Jaipur the Secured
Creditor will be e-auctioned on "As is Where is", As is What is", Whatever there is" and "Without
Recourse" basis on 15.07.2023 for recovery of Rs. 6,22,80,263.00 (Rupees Six Crore Twenty-Two Lac
Eighty Thousand Two Hundred Sixty Three Only) as on 21.06.2020 plus further interest, cost,

29 JUNE 2023
@ iy 3iitrs @slet hri Mahvir Ji Branch: Near Shri Digambar Jain Atshay Kshetra Shri Mahavirji- 322220
Bank ot Baroda Mob: 8094018373, 07469-224333 E-mail: shrima@bankofbaroda.com

Notice lo Borrower/Guarantor (Under Sub-Section (2) of Section 13 of The Sarfaesi Act, 2002)

To, Mr. Tika Ram Meena S/o Kamal Ram Meena (Borrower); Address 1: Village- Nagal Sherpur, Nagal Pahadi Shree | Date: 08.06.2023
mahavir ji. Tehsil - Hindaun City District - Karauli, Rajasthan. Address 2: Hindaun Nadoti road, Banwaripur mod
Shrimahaveerii, Tehsil - Hindaun City, District - Karauli

Mr. Mukesh Lal Meena S/o Chiranji Lal Meena (Guarantor) Address: Village- Niwajipura, Mohacha, wazirpur Tehsil- Gangapur Gity, District -
Sawaimadhopur, Rajasthan

Mr. Tej Singh Gurjar S/o Radhaballabh (Guarantor); Address: Village - Kandroli, P.0. -Shrimahaveerji. Tehsil - Hindaun City, District - Karauli,
Rajasthan

Mr. Siyaram Meena S/o Kamal Ram Meena (Joint Holder in Car Loan) Address: Village- Nagal Sherpur, Nagal Pahadi Shree mahavir ji, Tehsil -
Hindaun City District - Karauli, Rajasthan.

Dear Sir,

Re: Credit Facilities with our Shri Mahavir Ji Branch.

1. We refer to our letter dated 22.03.2013, 02.07.2018 and 22.04.2019 conveying sanction of various credit facilities and the terms of sanction.
Pursuant to the above sanction you have availed and started utilising the credit facilities after providing security for the same, as hereinafter stated.
The present outstanding in various loan/credit facility accounts and the security interests created for such liability are as under:

charges & other expenses etc. due to the State Bank of India Sti d Assets R y Branch,
Jaipur (secured creditor) from Borrower- M/s Hyper Techno Buildmart Pvt. Ltd. Through its
Director's and Guarantors (1) Sh. Shivdutt Sharma S/o Sh. Harish Chandra Sharma, (2) Smt.
Sharmila Sharma W/o Sh. Shivdutt Sharma. The reserve price and earnest money will be as per below
mentioned, the latter amount to be deposited as per procedure detailed in Terms and Conditions of the
Auction at the Bank's MSTC website before the close of e-auction.

Description of the Immovable property Reserve Price

with known encumbrances EMD Amount Time
Allthat part and parcel of the Flat No. 801, Shree Nath Residency, 11:00 AM
Vijay Singh Pathik Nagar, Bhilwara, Distt. Bhilwara (Raj.)| Rs. 81,00,000/-
Admeasuring Area:- 1939 Sq. ft. standing in the name of Smt.| Rs. 8,10,000/- o
Sharmila Sharma and Shivdutt Sharma. Bounded By:- On the East 03:00 PM
by Open Part, On the West by Flat No. 802, Lobby, Lift & Stairs, On
the North by Open Part, On the South by Open Part.

Encumbrances: Not known
Interested bidder may deposit Pre-Bid EMD with MSTC before the close of e-Auction. Credit
of Pre-bid EMD shall be given to the bidder only after receipt of payment in MSTC’s Bank
account and updation of such information in the e-auction website. This may take some time
as per banking process and hence bidders, in their own interest, are advised to submit the
pre-bid EMD amount well in advance to avoid any last-minute problem.
For detailed Terms and Conditions of the sale, please refer to the link provided in State Bank
of India, Slressed Assets Recovery Branch (SARB), Jaipur (Raj.) Secured Creditor’s
S: web/shi-in-the-news/auction-notices/sarfaesi-and-others and
https: //Ihapl m/SaIe Info_Home.aspx Authorised Officer
Date: 23.06.2023  Place: Jaipur (Raj.) State Bank of India

DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2)

SCO 33-34-35, 1st Floor, Sector 17-A, Chandigarh
(Additional space allotted on 3rd & 4th Floor also)
Case No.: OA/1676/2019
Summons under Sub-Section (4) of Section 19 of the Act, read with Sub-Rule (2A) of
Rule 5 of the Debt Recovery Tribunal (Procedure) Rules, 1993.

BANK OF INDIA Exh. No.: 15060

Vs
To UMESH KUMER BAUDDU

(1) Umesh Kumer Bauddu S/o Sh. Manak Chand Bauddu
Umesh Kumar Bauddh Son of Shri Manak Chand Baudh, Resident of House No. J-
302,Mansoon Breeze, Sector 78, Gurugram, Haryana.
(2) Neelam Prabhakar W/o Sh. Umesh Kumar Bauddu, House No. J-302, Mansoon
Breeze, Sector 78, Gurugram, Gurgaon, Haryana.
(3) Rudra Buildwell Pvt. Ltd., Admin Office:- A-56, Sector 63, Noida, U.P.
Gautam Buddha Nagar, Uttar Pradesh.
(4) Rudra Homes Pvt. Ltd., Office:- D-53, Okhla, Phase-I, New Delhi, Delhi.
SUMMONS

WHEREAS, OA/1676/2019 was listed before Hon'ble Presiding Officer / Registrar on
15.11.2022.
WHEREAS this Hon'ble Tribunal is pleased to issue summons / notice on the said
Application under Section 19(4) of the Act, (OA) filed against you for recovery of debts of
Rs. 32,84,183/- (application along with copies of documents etc. annexed).
In accordance with Sub-Section (4) of Section 19 of the Act, you, the defendants are
directed as under:-
(i) to show cause within thirty days of the service of summons as to why relief prayed for
should not be granted;
(ii) to disclose particulars of properties or assets other than properties and assets specified
by the applicant under serial number 3A of the original application;
(iiii) you are restrained from dealing with or disposing of secured assets or such other
assets and properties disclosed under serial number 3A of the original application, pending
hearing and disposal of the application for attachment of properties;
(iv) you shall not transfer by way of sale, lease or otherwise, except in the ordinary course
of his business any of the assets over which security interest is created and / or other
assets and properties specified or disclosed under serial number 3A of the original
application without the prior approval of the Tribunal;
(v) you shall be liable to account for the sale proceeds realised by sale of secured assets or
other assets and properties in the ordinary course of business and deposit such sale
proceeds in the account maintained with the bank or financial institutions holding security
interest over such assets.
You are also directed to file the written statement with a copy thereof furnished to the
applicant and to appear before Registrar on 10.07.2023 at 10:30 A.M. failing which the
application shall be heard and decided in your absence.
Given under my hand and the seal of this Tribunal on this date 15.12.2022.

Signature of the Officer Authorised to issue summons

Debts Recovery Tribunal Chandigarh (DRT 2)

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
AMAN BROADCASTINGS AND TELECOMMUNICATIONS PRIVA
D OPERATING IN CONTENT PRODUCTIONS AND OPERATIO
AND RUNNING NEWS CHANNELS A PATEL NAGAR, DELK

(Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

Nature and Limit Rate of Outstanding as se““wi\'lhag:;f;mem
type of facility Interest on 08.06.2023 description of securities
7. 9.60 % 539035.26/- + interest reversal Equitable Mortgage of Residential Property
Barud:/l'-:luNn;e Loan HSLZkﬂ" (Current :ate Rs. 12096.33/- + Interest from|Situated at Hindaun Nadoti road, Banwaripur
01190600061873 of interest) 30.04.2023 to 08.06.2023; Rs. 5807.78/-| mod Shrimahaveerji, Tehsil - Hindaun City,
+further interest Costs + Other Charges District - Karauli- Standing inthe name of Sh.
Baroda Top Up Loan |Rs. 16.00|  10.35% |1448445.00/-+ interest reversal Tika Ram Meena S/0 Kamal Ram.
Alc It]\lo_p Lakh (Currentrate |Rs. 30691.00/- + Interest from Total admeasuring 171.00 Sq. Yards.
01190600002894 of interest) |30.04.2023 to 08.06.2023; Rs. 28419.49 Boundaries of Plot: NORTH: Public way road
further interest Costs + Other Charges 1|2 fe?'[KS_?UEHZ HQEIS(G5 of rﬁ?]rth_ram EAST:
Baroda Car Loan | Rs. 8.50 010% |476374.91 +interest reversal CV?SQI' sz;uasse r;JfaSnL?ll(ai anglj)ia ati
01190600003133 Lakh (Current rate |Rs. 6642.00 + Interest from 30.04.2023 Dimehsions of Plot:- NORTH: 44'-0"
of interest) [to 08.06.2023; Rs. 3625.59 further SOUTH: 44-0" EAST: 35'-0°. WEST. 350"
interest Costs + Other Charges Other Security: Hypothecation of Car
Total = Rs. 2551137.36 (Mahendra Bolero Reg. No.-RJ14UG3709)

2. Inthe Letter of Acknowledgement of Debt dated 05.01.2021 for account no. 01190600001873 you have acknowledged your liability to the bank to the
tune of Rs.625008.44/- (Rupees Six Lakh Twenty five Thousand Eight and forty four Paisa Only) and In the Letter of Acknowledgement of Debt dated
01.06.2021 for account no. 01190600002894 you have acknowledged your liability to the bank to the tune of Rs. 1572797.10/ (Rupees Fifteen Lakh
Seventy Two Thousand Seven Hundred Ninety Seven and Ten Paisa Only) and In the Letter of Acknowledgement of Debt dated 04.02.2022 for account
no. 01190600003133 you have acknowledged your liability to the bank to the tune of Rs.618084.05/ (Rupees Six Lakh Eighteen Thousand Eighty Four
and Five Paisa Only). The outstanding stated above include further drawings and interest and other charges debited to the account. 3. As you are aware,
you have committed defaults in payment of interest on above loans / outstandings for the Quarter ended March 2023. You have also defaulted in Payment
of Installments of Term Loan, which have fallen Due for payment for the quarter ended March 2023 and thereafter. 4. Also, Consequent upon the defaults
committed by you, your loan account has been classified as non- performing asset on 29.05.2023 in accordance with the Reserve Bank of India
directives and guidelines. As per the guidelines of RBI, if a Borrower’s account is classified as non-performing asstes; all other accounts of the same
borrowers should also be classified as non-performing asstes. In spite of our repeated requests and demands, you have not repaid the overdue loans
including interest thereon. 5. Having regard to your inability to meet your liabilities in respect of the credit facilities duly secured by various securities
mentioned in para 1 above, and classification of your accounts a non-performing asset, we hereby give you notice under sub-section (2) of section 13 of
the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002, and call upon you to pay in full and discharge
your liabilities to the Bank aggregating Rs.25,51,137.36 (Rupees Twenty Five Lakh Fifty One Thousand One Hundred Thirty Seven & Paisa Thirty Six
only) + (Costs+other Charges+Further interest) as stated in para 1 above, within 60 days from the date of this notice We further give you notice that
failing payment of the above amount with interest till the date of payment we shall be free to exercise all or any of the rights under sub-section (4) of
section 13 of the said Act, which please note. 6.Please note that, interest will continue to accrue at the rates specified in para 1 above for each credit facility
until payment in full. 7. We invite your attention to sub- section 13 of the section 13 of the said Act in terms of which you are barred from transferring any
of the secured assets referred to in para 1 above by way of sale, lease or otherwise (other than in the ordinary course of business) without obtaining our
prior written consent. We may add that non-compliance with the above provision contained in section 13(13) of the said Act, is an offence punishable
under section 29 of the Act. 8. We further invite your attention to sub section (8) of section 13 of the said Act in terms of which you may redeem the
secured assets, the amount of dues together with all costs charges and expenses incurred by the Bank is tendered by you at any time before the date of
publication of notice for public auction/inviting quotations/tender /private treaty, Please note that after publication of the notice as above, your right to
redeem the secured assets will not be available. 9. Please note this Demand Notice is without prejudice to and shall not be construed as waiver of any
other rights or remedies which we may have including without limitation, the right to make further demands in respect of sums owing to us.

Date: 28.06.2023 Place: Karauli (Raj.) Yours faithfully Authorized Officer, Bank of Baroda

[l HDFC BANK HDFC BANK LTD

We understand 414-417 Hawa Mahal Road, Subhash Chowk, Jaipur-302002 Demand NOtI ce
your world

Anotice is hereby given that the following borrowers have defaulted in the repayment of principal and payment of interest of credit facilities obtained
by them from the Bank and said facilities have classified as Non-performing Assets by the Bank. The Notices were issued to them under section
13(2) of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 on their last known address
however as such they are hereby informed by way of public notice about the same as few notices have returned undelivered /unclaimed:

Name & Address of the Borrower/Co-borrower/Mortgagor Date & Amount of Detail of the
Demand Notice 13(2)| Secured Property

Loan Account Number

1. Daamann Thee Designer Studio (Borrower) Vaibhav Paradise, Plot No 3b2, 24.01.2023 Property Type:- RESIDENCE
Dharam Singh Circle Ke Pass, Moti Dungari Road, Jaipur 302001 Rs. 4224555/- (Forty | CUM OFFICE PLOT NO 1944,
2. Satya Narain Falor S/o Shrinarain Falor (Proprietor) (Mortgagor) 1944, khan| {0 |ac twenty four NAHARGARH ROAD, PURANI
Beri Ki Gali, nahargarh Road, Near Lal Hathiyon Ka Mandir, Chandpole Bazar, Jaipur Thousand five Hundred | BASTI, KHARI BERI KI GALI,
302001, 3. Sunita Falor W/o Anup Falor (Guarantor) 1944, Khan Beri Ki Gali, fifty five) less credits if LAL HATI MANDIR, JAIPUR
Nahargarh Road, Near Lal Hathiyon Ka Mandir, Chandpole Bazar, Jaipur 302001 any, as on 10-Jan-23 302001; Area of Plot/ Flat/ Land/
4. Sohani Devi Falor W/o Satya Narain Falor (Guarantor) 1944, khan Beri Ki Gali, aloﬁg with the future | Shop: 3748 Sq. FT., North:
Nahargarh Road, Near Lal Hathiyon Ka Mandir, chandpole Bazar, Jaipur 302001 interest and incidental | ©THER. South: ROAD, East:
5. Sanwarri Fashion- proprietor Sunita Falor (Guarantor) 1944, Khan Beri Ki Gali, expenses & cost thereon ROAD, West: OTHER
nahargarh Road, Near Lal Hathiyon Ka Mandir, chandpole Bazar, Jaipur 302001 Mortgagor: Satya Narayan Falor
Loan Account No.: Dropline Over Draft Working Capital Facility
50200007386450

1. Sanwarri Fashion (Borrower) 1944, Falor Bhawan Khari, Beri Ki Gali Nahargarh
Road, Jaipur 302022

2. Sunita Falor W/o Anup Falor (Proprietor & Guarantor) 1944, Khan Beri Ki Gali,
Nahargarh Road, Near Lal Hathiyon Ka Mandir, Chandpole Bazar, Jaipur 302001

3. Sohani Devi Falor W/o Satya Narain Falor (Guarantor) 1944, Khan Beri Ki Gali,
Nahargarh Road, Near Lal Hathiyon Ka Mandir, Chandpole Bazar, Jaipur 302001

4. Daamann Thee Designer Studio (Guarantor) Vaibhav Paradise, plot No 3b2,
Dharam Singh Circle Ke Pass, Moti Dungari Road, Jaipur 302001

5. Satya Narain Falor S/o Shrinarain Falor (Guarantor) (mortgagor) 1944, Khan
BeriKi Gali, Nahargarh Road, Near Lal Hathiyon Ka Mandir, Chandpole Bazar, Jaipur
302001; LoanAccountNo.: CASHCREDIT 50200007383425

1. M/s Ram Niwas Mohan Lal (Borrower) R/o Shop No. 33, New Grain Mandi,
Chomu, Distt. Jaipur 303702,

2. Mahak Agarwal S/o Mahesh Kumar Agarwal (Guarantor) R/o Bapu Bazar, Ward
No 9, Chomu, Distt. Jaipur 303802

3. Mahesh Kumar Agarwal S/o Radheshyam( Proprietor) (Guarantor)
(Mortgager) R/o 64, Bapu Bajar, Revad Ka Mohalla, Tripolia Chomu Distt. Jaipur
303802;

LoanAccountNo.: Cash Credit 50200006785240; Term Loan-8773703 GECL

NPA Date: 28.09.2019

24.01.2023
Rs. 4526121/- (Forty
Five Lac Twenty six
Thousand one hundred
twenty one) less credits
if any, as on 10-Jan-23
along with the future
interest and incidental
expenses & cost thereon

NPA Date: 29.08.2019

01.11.2022
Rs. 6703775/ (Sixty
Seven lake Three
Thousand Seven Hundred
Seventy Five) less credits
if any, as on 22-Sep-22
along with the future
interest and incidental
expenses & cost thereon

NPA Date: 30.04.2022

Property Type:- RESIDENCE
CUM OFFICE PLOT NO 1944,
NAHARGARH ROAD, PURANI
BASTI, KHARI BERI Kl GALI,
LAL HATI MANDIR, JAIPUR
302001; Area of Plot/ Flat/ Land/
Shop: 3748 Sq. FT., North:
OTHER, South: ROAD, East:
ROAD, West: OTHER

Mortgagor: Satya Narayan Falor

Property type:- Commercial
SHOP NO 33, SAMITI VISHIT
SHRENEE KRISHI UPAJ
MANDI, NEW GRAIN MANDI,
CHOMU Area of Plot/Flat/
Land/Shop: 109.51 Sq. Mt,
North: SHOP NO 32, South:
SHOP NO 34, East: ROAD,
West: ROAD

Mortgagor: Mahesh Kumar

Regd. Office: Radhika, 2nd Floor, Law Garden Road, Navrangpura, Ahmedabad, Gujarat -380009
Regional Office: 1st Floor, Wilson House, Old Nagardas Road, Near Amboli Subway, Andheri (e),
Mumbai 400069 and Its various Branch's in Maharashtra.

L} HDB::i:

DEMAND NOTICE UNDER SECTION 13(2) OF THE SARFAESI ACT, 2002

You, below mentioned borrowers, co-borrowers and guarantors have availed loan(s) facility(ies) from HDB Financial Services
Limited by mortgaging your immovable properties (securities) you have not maintained your financial discipline and defaulted in
repayment of the same. Consequent to your defaults your loans were classified as non-performing assets as you to avail the said
loan(s) along with the underlying security interest created in respect of the securities for repayment of the same. The HDBFS has
right for the recovery of the outstanding dues, now issued demand notice under section 13(2) of the securitization and
Reconstruction of Financial Asset and Enforcement of Security InterestAct, 2002 (the Act), the contents of which are being published
herewith as per section 13(2) of the act read with rule 3(1) of the security interest (enforcement) rules, 2002 as and by way of
alternate service upon you. Details of the Borrowers, Co-borrowers, Guarantors ,Loans, Securities, Outstanding dues, Demand
Notice sentunder section 13(2) and Amount claimed there under are given below:

.| 1) Borrower and Co-Borrowers and Guarantors: 1. Vinoda Shekhar Shetty, Add.: 503 504 Bawa Towers A Wing V/ N Purav
Marg Sion Mumbai-400022 Maharashtra., And Also Flat No 3 And 4 5th Floor A Wing Bawa Towers Co-oprative Hsg Soc Ltd S No
292 Hissa No 1 Cts 405 V N Purva Mumbai-400022. 2. Shreyas Shankar Shetty, 3. Swaraj Shekhar Shetty, Sr. No. 2 & 3 Add. :
503 504 Bawa Towers AWing V N Purav Marg Sion Mumbai Maharashtra- 400022., 4. Swaraj Shekhar Shetty, Add.: Nascent /next
India Research Foundation 517 World Trade Center Opp Connaught Royale Barakhamba Road Delhi Delhi- 110001.
2) Loan Account Number : 12996802 , 6929958 linked by Unique Id Number 9348102., 3) Loan Amount In Inr: Rs.1400000/-
(Rupees Fourteen Lakhs Only) by loan account number 12996802 and to the tune of Rs.14500000/- (Rupees One Crore Forty
Five Lakhs Only) by loan account number 6929958, 4) Detail Description Of The Security: Property 1: All Piece and Parcel of
Flat No.503 (Previously Also Known As Flat No. 3), Admeasuring Area About 38.57 Sq.mrts. Carpet, 5th Floor, Bawa Towers A Wing
Co.0Op. Housing Soceity Ltd CTS No. 405, Plot C, V.N. Purav Marg, Narayan Nagar, Sion- Chunnabhatti (E), Mumbai- 400022,
Bearing CTS No.405 of Kurla Part Il With The Registration District And Sub-district At Mumbai City And Mumbai Suburban.,
Boundaries : North : Sarita Apartment, South : Bhakti Dham Mandir Road, East : Bawa Tower B Wing, West : Samarth Nagar CHSL,
Property 2 : All Piece And Parcel of Flat No.504(Previously Also Known As Flat No. 4), Admeasuring Area About 44.51 Sq.mrts.
Carpet, 5th Floor, Bawa Towers A Wing Co.Op. Housing Soceity Ltd CTS No. 405, Plot C, V.N.Purav Marg, Narayan Nagar, Sion-
Chunnabhatti (E), Mumbai- 400022, Bearing CTS No.405 of Kurla Part Ill With The Registration District And Sub-district At Mumbai
City And Mumbai Suburban. Boundaries : North : Sarita Apartment, South : Bhakti Dham Mandir Road, East : Bawa Tower B Wing,
West : Samarth Nagar CHSL., 5) Demand Notice Date: 17.06.2023. 6) Amount Due In Inr: Rs.12757166 (Rupees One Crore
Twenty Seven Lakh Fifty Seven Thousand One Hundred & Sixty Six Only) as of 14.06.2023 and future contractual interest till actual
realization together with incidental expenses, costand charges etc.

-

1. The Borrower and Co-Borrowers/Guarantors are called upon to make payment of the above mentioned demanded amount with
further interest as mentioned herein above in full within 60 days of this notice failing which the Undersigned Authourised Officer of
HDBFS shall be constrained to take action under the Act to enforce the above mentioned securities. Please note that, as per section
13(13) of the said Act. 2. Mortgagers are restrained from transferring the above-referred securities by way of sale, lease, Leave &
License or otherwise without the consent of HDBFS. 3. For any query or Full and Final Settlement, Please Contact: Collection
Manager Mr. Ajay More Mobile No: 09820521727, Authorised Officer Mr. Mangesh Khandati Mobile No: 8308777014, HDB
Financial Services Limited.

Place : Maharashtra
Date : 29.06.2023

SD/- For HDBFS

Authorised signatory
Aadhar Housing Finance Ltd.

3
Corporate Office: Unit No. 802, Natraj Rustomjee, Western Express Highway a ar

and M.V. Road, Andheri (East), Mumbai — 400069. [ Housing Finance Ltd]
Saharanpur Branch : Shop No. 21, 2nd Floor, Mpl No. 2/1377, Parasvanath Plaza, Court Road Saharanpur-247001(UP).
Dehradun Branch : 1st Floor, 59/3, Ram Tirath Mission, Rajpur Road - 248001,(UK).

Bareilly Branch: Ground Floor, Akash Floors, 320-Civil Lines, City Station Road, Bareilly - 243001, (UP) .

APPENDIX IV POSSESSION NOTICE (for immovable property)

Whereas, the undersigned being the Authorized Officer of Aadhar Housing Finance Limited (AHFL) under the Securitisation
and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in exercise of powers conferred
under section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, Demand Notice(s) issued by the
Authorised Officer of the company to the Borrower(s) / Guarantor(s) mentioned herein below to repay the amount mentioned
in the notice within 60 days from the date of receipt of the said notice. The borrower having failed to repay the amount, notice
is hereby given to the Borrower(s) / Guarantor(s) and the public in general that the undersigned has taken possession of the
property described herein below in exercise of powers conferred on him under Sub-Section (4) of the Section 13 of the said
Act read with Rule 8 of the Security Interest Enforcement rules, 2002. The borrower’s attention is invited to provisions of sub
section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets. The borrower in particular and
the public in general are hereby cautioned not to deal with the property and any dealings with the property will be subject to the
charge of AHFL for an amount as mentioned herein under with interest thereon.

S, Name of the Borrower(s)/ Description of Secured Asset Demand Notice| Date of
No.| Co Borrower(s)(Name of the Branch) (Immovable Property) Date & Amount| Possession
1| (Loan Code No. 02800000027/ | All that part & parcel of property bearing, House On Plot
Saharanpur Branch) No 39 Shri Ram Vihar Colony Kh No 112 Milak| 16-04-2023
Sarala Devi (Borrower), \éaiguddi"DUfUAbaf")i gnohw 2230081hr;e Rdam COéonyv & 26-06-2023
" aharanpur, Uttar Pradesh, 247001. Boundaries: East-
Praveen Kumar (Co-Borrower), Plot No- 38, West- Plot No- 40, North- Others Property, ¥ 5,66,935/-
South -25Wide Road
2| (Loan Gode No. 08600000319/ | Allthat piece and parcel of property bearing, House at kh 11-04-2023
08600000344/ No 146kh Rishi Nagar Vill Adhoiwala Pargana Parwadoon,
Dehradun Branch) Dehradun, Uttarakhand, 248001. Boundaries: East- &
Neetu Kumar (Borrower) Property of Gopal Rawat, Measuring 12Ft.01 inch., West- | ¥ 5,12,183/- | 23-06-2023
S X N X 6Ft. Wide Passage, Measuring 14Ft. 02 inch., North- &
eema Devi (Co-Borrower), Pro - ’ )
perty of P.C. Kanojiya, measuring 36Ft. 06 inch., % 9,48,496/-
Chetan Yadav (Guarantor) South - Property of Subhash, Measuring 35Ft. 06 inch. 0
3| (Loan Code No. 02600001856/ | All that part & parcel of property bearing, Munshi Nagar
Bareilly Branch), Khasra No 331Mi To 335Mi Blharman Nagla Akanshcha 11-04-2023
Shobhit Garg (Borrower) Enclave Phase2 Near Gaytri Mandir Bareilly, el
) ’ Uttar Pradesh, 243001. Boundaries : East : House of & 27-06-2023
Priyanka Garg (Co-Borrower) Saranjeet Singh, West : House of Saranjeet Singh, North: | 7 14,08,723/-
Rasta 9 Mtr. Thereafter House of Ashwani Bhardwaj and
House of Yadav Ji, South: Land of Others

Place : Uttar Pradesh, Uttarakhand
Date : 29-06-2023

Authorised Officer
Aadhar Housing Finance Limited

The Steps are being taken for substituted service of the notice. The above borrowers, co-borrowers and/or their guarantors (where ever applicable)

are advised to make the payments of outstanding within 60 days from the date of the publication of this notice failing which further steps will be taken as

per the provision of The Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002. The borrowers

attentionis invited to provisions of Sub-section(8) of the Section 13 of the Act, in respect of time available, to redeem the secured assets.

Place: Rajasthan  Date: 29.06.2023 For HDFC Bank Ltd., AUTHORISED OFFICER
==fIndiaShelter

fiaSheiter  INDIA SHELTER FINANCE CORPORATION LTD.

.|Name of the Corporate Debtor | NAMAN BROADCASTINGS AND

along with PAN/CIN/LLP No. | TELECOMMUNICATIONS PRIVATE LIMITED
CIN No.: U64200DL2008PTC175884
Pan No. AACCN7384F

24/27-28, 2nd Floor, West Patel Nagar

New Delhi - 110008

Any details/ documents/ information concerning
the Corporate Debtor can be obtained by
emailing on the official E-mail ID of the CIRP at
resolvenbpl@gmail.com

Noida, Uttar Pardesh

N

.| Address of the registered office

w

.| URL of website

~

.| Details of place where majority
of fixed assets are located

.| Installed capacity of main
products/ services

.| Quantity & value of main products/
services sold in last financial year

o

Not available

=)

As per the audited report, the revenue for the
F.Y. 2022-23: 57,03,530/-

F.Y. 2021-22: 2,20,25,050/-

Zero (“0") as on Insolvency Commencement Date
The Details can be obtained from the RP

by mailing to the following e-mail ID
resolvenbpl@gmail.com

~

.| Number of employees/ workmen
.| Further details including last
available financial statements
(with schedules) of two years,
lists of creditors, relevant dates
for subsequent events of the
process are available at:

.| Eligibility for resolution applicants
under section 25(2)(h) of the
Code is available at

Last date for receipt of expression
of interest

.| Date of issue of provisional list of
prospective resolution applicants
Last date for submission of
objections to provisional list

| Process email id to submit EOI

oo

©

The Details can be obtained from the RP
by mailing to the following e-mail ID
resolvenbpl@gmail.com

14/07/2023

24/07/2023

29/07/2023

@

resolvenbpl@gmail.com

Sd/-

Reetesh Kumar Agarwal

Regn. No.: IBBI/IPA-001/IP-P00878/2017-2018/11475
Address: Unit no 531, Fifth Floor, S.G. Shopping Mall,
D.C. Chowk, Rohini, Sec-09, Delhi - 110085

For Naman Broadcastings and Telecommunications Private Limited

Date : 29.06.2023
Place: Delhi

It is known to all that the allottees of
Residential Flat No. E-1001, 10th Floor,
Tower-E, Sethi Group Max Royal, Plot
No. GH-02B, Sector-76 Noida, Mr.
Shekhar Kumar Bhagat S/o Shri Chandra
Kumar Bhagat & Mrs. Roma Jaiswal W/o
Shri Shekhar Kumar Bhagat Both R/o
Bhagat Niwas, Nagra Toli, Ranchi
Jharkhand-834001, have sold the above
flat on GPA basis as under:- 1. G.P.A.
was executed at AIG Stamp Gautam

Registered Office: PLOT-15,6TH FLOOR, SEC-44, INSTITUTIONAL AREA, GURUGRAM, HARYANA-122002. Branch Office: Office No- 4,5,6,7, First
Floor, Shree Ram Palace, Bhoja Market, Sector-27, Near Vinayak Hospital, Atta, Gautam Buddh Nagar, Noida - 201301, Uttar Pradesh

PUBLIC NOTICE- AUCTION FOR SALE OF IMMOVABLE PROPERTY

[UNDER RULE 9(1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002]

NOTICE FOR SALE OF IMMOVABLE PROPERTY/s MORTGAGED WITH India Shelter Finance Corporation (ISFC) (SECURED CREDITOR) UNDER
THE SECURITISATION AND RECONSTRUCTION OF FINANCIALASSETS AND ENFORCEMENT OF SECURITY INTERESTACT, 2002

Notice is hereby given to the public in general and in particular to the borrower(s) and guarantor(s) or their legal heirs/ representatives that the below described
immovable properties mortgaged/charged to the Secured Creditor, the possession of which has been taken by the Authorized Officer of ISFC (secured
creditor), will be sold on 15.07.2023(Date of Auction) on “AS IS WHERE IS”, “AS IS WHAT IS” and “WHAT EVER THERE IS” basis for recovery of
outstanding dues from below mentioned Borrowers, Co- Borrowers or Guarantors. The Reserve Price and the Earnest Money Depositis mentioned below. The
sealed envelope containing EMD amount for participating in Public Auction shall be submitted to the Authorised Officer of ISFC. On or before 14.07.2023 till 5
PM at Branch/Corporate Office:Office No-4,5,6,7, First Floor, Shree Ram Palace, Bhoja Market, Sector-27, Near Vinayak Hospital, Atta, Gautam Buddh
Nagar, Noida - 201301, Uttar Pradesh.

Loan Name of Borrower(s)/ Date of Demand Notice Type of Reserve Earnest
Account Co- Borrower(s)/ Possession Price Money
No. Guarantor(s)/ Legal Amount as on date (Under (Rs.) (Rs.)
Heir(s)/ Legal Rep. Constructive
| Physical)
CHL1000044 | 1. Shweta Chaudhari | 11.12.2021 Physical %10,50,000/- | ¥ 1,05,000/-
52/AP- 2. Ranjeet Kumar % 12,66,105.2 (Rupees Twelve Lakh Sixty Six| Possession | (Rupees Ten | (Rupees One
0561840 Chaudhary Thousand One Hundred Five and Paisa two Only) Lakh Fifty Lakh Five
ason31.12.2021 Thousand Only| Thousand Only)

Description of Property: All That Piece And Parcel Of Property Bearing UGF-02, Plot No F.12, Mig Flat SIf Ved Vihar Viltage- Sadullabad Tehsil & Dist-
Ghaziabad U.P East. Road, West- Passage/UGF.03, North- Flat No- UGF-01, South. Other Property.

Terms and conditions:

The prescribed Tender/ Bid Form and the terms and conditions of sale will be available with the Branch/Corporate Office:Office No-4,5,6,7, First Floor,
Shree Ram Palace, Bhoja Market, Sector-27, Near Vinayak Hospital, Atta, Gautam Buddh Nagar, Noida - 201301, Uttar Pradesh. between 10.00a.m. to
5.00 p.m. on any working day.

Theimmovable property shall not be sold below the Reserve Price.

All the bids/ tenders submitted for the purchase of the above property/s shall be accompanied by Earnest Money as mentioned above. EMD
amount favouring the “India Shelter Finance Corporation Limited” payable at Delhi. The EMD amount will be return to the unsuccessful
bidders after auction.

The highest bidder shall be declared as successful bidder provided always that he/she is legally qualified to bid and provided further that the bid amount is
not less than the reserve price. It shall be the discretion of the Authorised Officer to decline/ acceptance of the highest bid when the price offered appears
inadequate as to make itinadvisable to do so.

The prospective bidders can inspect the property on 12.07.2023 between 11.00A.M and 5.00 P.M with prior appointment.

The person declared as a successful bidder shall, i diately after the declaration, deposit 25% of the amount of purchase money/ highest
bid which would include EMD amount to the Authorised Officer within 24 Hrs. and in default of such deposit, the property shall forthwith be
putto fresh auction/ sale by private treaty.

In case the initial deposit is made as above, the balance amount of the purchaser money payable shall be paid by the purchaser to the
Authorised Officer on or before the 15th day from the date of confirmation of the sale of the property, exclusive of such day or if the 15th day be
aSunday or other holiday, then on the first office day after the 15th day.

In the event of default of any payment within the period mentioned above, the property shall be put to fresh auction/ sale by private treaty. The deposit
including EMD shall stand forfeited by India Shelter Finance Corporation Ltd. . and the defaulting purchaser shall lose all claims to the property.

The above sale shall be subject to the final approval of ISFC, interested parties are requested to verify/confirm the statutory and other dues like
Sales/Property tax, Electricity dues, and society dues, from the respective departments / offices. The Company does not undertake any responsibility of
payment of any dues on the property.

TDS of 1%, if any, shall be payable by the highest bidder over the highest declared bid amount. The payment needs to be deposited by the highest bidder
inthe PAN of the company and the copy of the challan shall be submitted to the company.

Saleis strictly subject to the terms and conditions incorporated in this advertisement and into the prescribed tender form.

12)  The successful bidder/purchaser shall bear all stamp duty, registration fees, and incidental expenses for getting sale certificate registered as applicable
asperlaw.

TheAuthorised Officer has the absolute right to accept or reject the bid or adjourn/ postpone / cancel the tender without assigning any reason thereof and
also to modify any terms and conditions of this sale without any prior notice.

Interested bidders may contact Mr. AJAY CHHABRA& PANKAJ KUMAR- 9541385413, 9990295911 during office hours (10.00AM to 6.00 PM).

15 DAYS SALE NOTICE TO THE BORROWER/GUARANTOR/MORTGAGOR

The above mentioned Borrower/Mortgagor/guarantors are hereby noticed to pay the sum as mentioned in Demand Notice under section 13(2) with as on date
interest and expenses before the date of Auction failing which the property shall be auctioned and balance dues, if any, will be recovered with interest and cost
fromyou.

4)

5)
6)

7)

8)
9)

For India Shelter Finance Corporation Ltd
Authorised officer
Mr. AJAY CHHABRA& PANKAJ KUMAR- 9541385413, 9990295911

Date:28-06-2023
Place: NOIDA

Budh Nagar Vide Challan No. 1000135,
Challan dt.24-09-2019, on dt.25.09.2019
in favour of Mr. Manoj Kumar Jaiswal

Branch: Shastri Nagar Circle
Main Branch, Bhilwara

SALE NOTICE (E-AUCTION)

S/o Shri Shambhu Prasad Jaiswal R/o
Reliance Green, 37C, Sector-26,
Jamnagar, Gujrat-361142, which is regd.
in the office of AIG Stamp Gautam Budh
Nagar, and the Agreement to Sell was
not executed in favour of any person.
Because the Agreement to Sell was not 1
executed/regd., so with the help of this
notice, it is informed that the transfer of
the above flat on the basis of GPA goes
in favour of Mrs. Nishi D/o Shri Banwari
Lal R/o 1/2191, East Ram Nagar, Mandoli
Road, Shahdara, S.O. East Delhi, Delhi-
110032, & Mr. Abhishek Agarwal S/o Shri
Premchand Agarwal R/o 1532, New
Shivpuri, Hapur, Uttar Pradesh-245101,

4 FAEER ALLAHABAD
(A Govt. of India Undertaking)

Hamirgarh, Bhilwara (Rajasthan)-311001

Hamirgarh, Bhilwara (Rajasthan)-311001

E-Auction Sale Notice to General Public for sale of Inmovable property Under SARFAESI Act 2002 with proviso to Rule 6(2) & 8(6)

S. Name of the Borrower/Co-Borrower
Guarantor/Mortgagor/Legal Heirs

Smt. Sonu Mali W/o Mr. Ashok Kumar Mali
* | Address-1:- Residential building Plot (Patta
No.99) Shreeram Nagar Village Guwardi,
Gram Pahchayat Swaroop Ganj, Tehsil-

Shri Ashok Kumar Mali S/o Ganesh Mali
Address-1:- Residential building Plot (Patta
No0.99) Shreeram Nagar Village Guwardi,
Gram Pahchayat Swaroop Ganj, Tehsil-

of the Security Interest (Enforcement) Rules, 2002 on “As is where is basis, As is what is Basis, whatever there is basis”
Details of the Reserve Price/| Property ID & | Date and Time for| Date and time

Name of Inspection of of
Immovable property Authorized Officer| property & Papers|  E-Auction

EMD
Secured debt |Bid Increament Amt

All the part and parcel of the property As on IDIB 11.08.2023 from
consisting of Residential House building| 17.10.2022 Rs.45.50 Lakhs 3207151658 10.08.2023 11:00 AM to
on Plot (Patta No.99) Shreeram Nagar Rs. Rs. 4.55 Lakhs between 5:00 PM (with
Village Guwardi, Gram Pahchayat| 44,56,185.40 | o 4o 000/- Mr. Rahul 10.00 am to i
Swaroop Ganj, Tehsil-Hamirgarh,| plus further s. 10, K Vi 4.00 pm. unI|.m|ted
Bhilwara (Rajasthan)-311001. Extent| interestalong [ |ast Date of | "umar Verma extension of 10
/dkread;)f II;-and:d:‘1247-25 S’lll-ﬂ (hAs Dﬁr title with EMD: Mob No. mintues duration
ee oundaries:- North:- House| charges/legal . i
Property of Sri Kalu Gurjar, South: Road,| and egxpensges 10.08.2023 | 8437668917 CO:;EZS! tgfethe
East: Property of Shri Kan Singh Rajpoot,| thereon from
West: Properto of Shri Jaya Ram Gurjar 18.10.2022 sale)

If anyone has any objection, he/she will

Prior Encumbrance:- Nil to the knowledge of Authorised Officer

submit his/her objection in the O.S.D.
(GHP) Section of Noida Authority within
15 days of the publication of this notice.

MRS. NISHI & MR. ABHISHEK AGARWAL

Date: 28.06.2023  Place: Bhilwara

1 .For property details and photograph of the property and auction terms and conditions please visit: https://ibapi.in.
2. Bidders are advised to use Property ID Number mentioned above while searching for the property in the website with https:/ibapi.in and www.mstcecommerce.com

Authorized Officer, Indian Bank

Aadhar Housing Finance Ltd.
Corporate Office: 802, Natraj By Rustomjee, Western Express Highway, a a

Sir M.V. Road, Andheri East, Mumbai-400069, Maharashtra Housmg [Housing Finance Ltd]
Kashipur Branch : 103,1st Floor, Chamunda Complex, Ramnagar Road, Kashipur , Uttrakhand-244713

Authorised officer: Anuj Saxena : 9480074594

Roorkee Branch : Kh No. 490, Shop No. 3, Shree Ram place, Malviya Chowk, Dehradun Raod, Roorkee - 247667, (Uttarakhand)
Ghaziabad Branch : OPS Plaza- 3rd Floor, B-2, RDC, Raj Nagar, Ghaziabad 201002, U.P.

Authorised officer: Anuj Saxena : 8149195908

PUBLIC NOTICE FOR AUCTION CUM SALE

Pursuant to taking possession of the secured asset mentioned hereunder by the Authorized Officer of Aadhar Housing
Finance Limited under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 for the recovery of amount due from borrower/s, offers are invited by the undersigned in sealed
covers for purchase of immovable property, as described hereunder, which is in the physical possession, on ’As Is
Where Is Basis’, ’As Is What Is Basis’ and 'Whatever Is There Is Basis’, Particulars of which are given below:-

Sr| Borrower(s)/Co-Borrower(s)/ Demand Description of the Reserve |Earnest Money
NoJ Guarantor(s) 2:(:";\;[()!?1:; Immovable property Price (RP) D(%g/:';f(%’g?)
1 [(Loan Code No. All that part & parcel of property bearing, H
15700000169 / Kashipur No 1 141 Valmiki Basti Ward No 1 Nr Lala
Branch) 13-12-2022 | Mukesh Godown Honda Agency Moh z z
Amit Kumar (Borrower) & Fatehullaganj, Moradabad, U.P., 244601. 12,01,200% 1,20.120/-
Indra (Co-Borrower) %0,20,265/- | Boundaries: East- House of Rajesh Kumar, | """ =
West- House of Balkishan, North- Road 5
Feet Wide, South - House of Sumertiya.
2 [ (Loan Code No. All that part & parcel of property bearing,
17000000268/ Roorkee 11-01-2023 | Plot At Kh No 77 2 Old Ward No 4 Adarsh
Branch) & Colony New Ward No 5 Vill Laksari, Haridwar, 3 z
Navneet Kumar Pratap % 3,57,632/- | Uttarakhand , 247663. Boundaries : East- 3,83.040/- | 38,304/
(Borrower) Plot of Gayatri Devi, West - Plot of Ankita, | "~ ’
Minakshi (Co-Borrower) North - Way 7 Feet Wide, South - House of
Shamsherand Abadi Land
8 (I_zoan nge No. All that part & parcel of property bearing,
g Qgggg oi%? /& 16-01-2023 | KH 502, Plot No 22 Royal City Vill Achheja,
Ghaziabad Branch) & Gautambudh Nagar, Uttar Pradesh, g k4
Guddu Paswan (Borrover) % 4,59,575 /- | 201301. Boundaries : East -Plot No.- 21, | 7,65,000/- | 76,500/
Chanda Devi (Co-Borrower}, & West - Plot No - 23 B, North - 20 Feet Wide
Pankaj Verma (Guarantor) ¥ 84,852)- | Road, South-Other Land
4| (Loan Gode No. 02900001521 Allthat part & parcel of property bearing,
& 02900003125/ 08-09-2022 | Plot No E 71, Flat No GF 02 Geetangali
Ghaglabad Branch) & Apprt Slf ved Vihar Loni Ghaziabad, Uttar
Abhishek Kumar Pathak 27.53,815 | Pradesh 201001 ] i
(Borrower), Prativesh ’ & o 1,817,500/ | 78,750/
Kamleshvar (Co-Borrower), ¢ 2 03.170/- Boundaries : East -30 Feet Road, West -
Savinder Slﬂgh & Atul 509, Other Land, North - Plot No -E -72, South
Kumar Pathak (Guarantor) -Other Land

(1) Last Date of Submission of Sealed Bid/Offer in the prescribed tender forms along with EMD and KYC is 28-07-2023 within
5:00 PM at the Branch Office address mentioned herein above. Tenders that are not filled up or tenders received beyond last
date will be considered as invalid tender and shall accordingly be rejected. No interest shall be paid on the EMD.

(2) Date of Opening of the Bid/Offer (Auction Date) for Property is 29-07-2023 at the above mentioned branch office address
at 3:00 PM. The tender will be opened in the presence of the Authorised Officer.

(3) The notice is hereby given to the Borrower/s and Guarantor/s, to remain present personally at the time of sale and they can
bring the intending buyers/purchasers for purchasing the immovable property as described herein above, as per the
particulars of Terms and Conditions of Sale.

(4) This is 30 DAYS SALE NOTICE UNDER SARFAESI ACT, 2002 is hereby given to the public in general and in particular to
the Borrower (s), Co-Borrower (s) and Guarantor (s) that the above described immovable property mortgaged/ charged
to the Secured Creditor, the physical possession of which has been taken by the Authorised Officer of Aadhar Housing
Finance Limited (AHFL) Secured Creditor, will be sold on “As is where is”, “As is what is”, and “Whatever there is”
andto the amount due to Aadhar Housing Finance Ltd., in full before the date of sale, auction is liable to be stopped.

(5) The immovable property will be sold to the highest tenderer. However, the Authorised Officer reserves the absolute
discretionto allow inter se bidding, if deemed necessary. The Property as mentioned will not be sold below Reserve Price.

(6) AHFL is not responsible for any liabilities whatsoever pending upon the property as mentioned above.
The Property shall be auctioned on ’As Is Where Is Basis’, ’As Is What Is Basis’ and 'Whatever Is There Is Basis’.

(7) The Demand Draft Should be made in favor of ‘Aadhar Housing Finance Limited’ Only.

(8) The detail terms and conditions of the auction sale are incorporated in the prescribed tender form. Tender forms are
available at the above mentioned Branch office. Authorised officer reserve the rights to extend the date of tender or change
the terms & conditions of bidding. For further details & other terms & conditions of bidding please visit our branch and
website : www.aadharhousing.com
For further details, contact the Authorised Officer, at the abovementioned Office address.

Place : Uttar Pradesh & Uttrakhand
Date : 29.06.2023

Sd/- Authorised Officer
Aadhar Housing Finance Limited
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